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 Mohalla  Shaker  Talab,  Mohalla  Am-
 anullah  Pura,  weavers  colony  and
 others,  the  PAC  broke  open  the
 doors,  severely  beat  men,  women  and
 children,  looted  cash,  jewellery  and
 other  articles  and  indulged  into  in-
 discriminate  arrests  of  the  victims
 themselves.  While  the  PAC  let  loose
 a  reign  of  terror  and  atrocities,  the
 CRP  sent  by  the  Centre  was  never
 effectively  deployed  and  it  remained
 a  mere  silent  spectator  of  al!  these
 atrocities.

 We,  namely,  Janab  Ibrahim  Sulai-
 man  Sait,  Member  of  the  Lok  Sabha,
 Janab  Khawaja  Mohiuddin,  Member
 of  the  Rajya  Sabha  and  myself  visi-
 ted  Varanasi  and  met  a  large  number
 of  these  victims.  The  magazine  ‘Sun-
 day’  has  also  published  a  special  re-
 port  inits  issue  dated  27th  November,
 1977.  At  p.  28,  in  column  2,  it  refers
 to  this  police  high-handedness  and
 says:

 ek
 s Was  it  also  necessary

 for  a  police  officer,  Ram  Kumar
 Lall,  to  shout  as  he  entered  the
 Muslim  mohalla,  “This  is  a  Pakis-
 tani  mohalla!  Burn  this!”

 At  last,  the  U.  P.  Government  an-
 nounceg  a  judicial  inquiry,  But  des-
 Pite  such  a  long  delay,  the  Commis-
 sion  is  yet  to  be  constituted  and  is
 yet  to  start  functioning.  In  the  con-
 text  of  what  I  have  narrated,  it  is
 absolutely  necessary  in  the  interest

 of  law  and  order  and  in  the  interest
 of  confidence  in  and  the  efficient
 working  of  the  police  itself  that  the
 inquiry  be  made  expeditiously.  The
 commission  should  also  be  required
 to  submit  its  report  within  a  stipulated
 reasonable  time.  Otherwise,  the  ap-
 pointment  of  a  commission  becomes  a
 mere  show.  I  would,  therefore,  urge
 upon  the  Government  of  India,  upon
 our  hon.  Home  Minister,  Shri  Charan
 Singh,  to  take  up  the  matter  seriously
 and  earnestly  with  the  Government  of
 U.P.

 SHRI  VAYALAR  RAVI:  I  fully  sup-
 port  his  demand.
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 34.77  brs.
 (iii)  PuBLICATION  or  BOOKs  ON  PAN®

 Dir  NEHRU  AND  MAHATMA  GaANpHI  AND
 ATTEMPTS  AT  DENIGRATING  THE  LEADERS.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Sir,  under  rule  377,  I  rise  to
 bring  to  the  notice  of  the  House  a
 very  serious  matter.

 Recently,  a  book  on  the  life  of
 Mahatma  Gandhi,  “Mahatma  Gandhi
 and  his  Apostles”  by  Ved  Mehta  and
 another  book  called  “Reminiscences
 of  Nehru  Era”  by  M.  O.  Mathai  have
 come  out  in  the  market.  They  deal
 with  the  private  lives  of  these  two
 great  leaders  and  bring  into  disre-
 pute  many  of  the  famed  women  pat-
 riots  of  our  country  and  denigrate
 these  two  leaders.

 DR.  SUBRAMANIAM  SWAMY:
 Truth  has  been  brought  out.

 SHRI  SAUGATA  ROY:  It  is  a
 shame  on  you,  Mr.  Subramaniam
 Swamy.

 SHRI  C.  M.  STEPHEN  (Idukki):
 Don’t  add  word  “Swamy”  to  his
 name.  (Interruptions)

 SHRI  SAUGATA  ROY:  It  may  be
 mentioned  that  Shri  Ved  Mehta  is  an
 Indian  writer,  living  in  the  United
 States,  and  Shri  M.  O.  Mathai  is  a
 former  Special  Assistant  to  Shri
 Jawaharlal  Nehru,  and  he  was  sac-
 ked  on  the  basis  of  charges  levelled
 on  the  floor  of  this  House.
 It  must  also  be  mentioned  that  a
 large  number  of  women  Members  of
 Parliament  had  issued  a  statement  in
 which  they  say:

 “We  are  constrained  to  say  that
 some  books  have  been  published,
 and  newspapers  are  reproducing
 portions  thereof,  regarding  the  per-
 sonal  lives  of  eminent  public  men.
 We  are  shocked  that  a  lot  of  res-
 pectabie  Indian  women  have  been
 referred  to  in  these  publications
 in  a  very  disparaging  manner,
 which  is  highly  indecent.  We  are
 not  concerned  with  the  veracity
 or  otherwise  or  these  things.  We
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 however,  strongly  feel  that  such
 publications  militate  against  stan-
 dards  of  public  life  and  are  unde-
 sirable  insults  on  our  womanhood.
 We  urge  upon  the  Government  to
 find  ways  and  means  to  protect  the
 reputation  of  women  in  public  life.”

 If  I  may  also  mention,  yesterday  a
 large  number  of  women  Members  of
 Parliament,  about  20  Members  of
 Parliament,  met  the  Prime  Minis-
 ter  and  brought  to  his  notice  this
 very  serious  matter,  this  continuous
 character  assassination,  which  is  be-
 coming  a  part  of  the  new  political
 culture  that  is  being  evolved  in  this
 country.

 This  book  by  Shri  M.  0.  Mathai
 was  serialised  in  a  popular  Calcutta
 magazine  calleq  Sunday,  which  has
 published  an  article  on  Dr.  Subra-
 maniamswamy  also.  This  magazine  had
 published  an  article  and  its  caption
 was  “Nehru  and  his  Women”.

 People  may  have  their  differences
 with  Jawaharlal  Nehru  and  his  views,
 but  to  denigrate  the  lives  of  such
 great  leaders  is  to  denigrate  the  cul-
 tural  heritage  of  this  country,  is  to
 denigrate  the  Indian  nation  as  a
 whole.  If  I  may  say  so,  this  is  a  part
 of  the  new  character  assassination
 that  is  being  done  of  the  Indian  lea-
 ders,  this  is  a  new  attempt  to  deni-
 grate  the  freedom  struggle  by  making
 scurrilous  and  sacrilegious  remarks
 against  such  great  people  in  our  na-
 tional  life.

 If  I  may  also  mention,  recen-
 tly  one  issue  of  Organiser,  which  is
 an  organ  of  the  Jan  Sangh,  brought
 out  an  article  on  Shri  Krishna
 Menon  where  it  is  said  that  he  is  a
 sexomaniac.  This  has  now  become  a
 fashion  in  this  country.  Sir,  with  the
 permission  of  the  House,  I  want
 that  this  serious  matter  should  be
 brought  to  the  notice  of  everybody.
 The  Ministers  are  present  here.  Shri
 Biju  Patnaik  is  present  here.  He
 was  a  close  associate  of  Shri  Jawa-
 harlal  Nehru.  We  expect  people

 DECEMBER  6,  977  Rule  377  292

 from  the  Janata  benches,  who  wor-
 ked  with  Shri  Jawaharlal  Nehru,
 to  come  in  protest  against  such
 books.  That  is  why  I  demand  a  dis-~
 cussion,  a  thorough  discussion,  on

 this  matter  in  this  House.

 Yesterday  when  the  women  Mem-
 bers  of  Parliament  met  the  Prime
 Minister,  he  is  reported  to  have  said
 “what  is  to  be  done  about  such  books?
 There  cannot  be  any  banning  of  such
 books.”  We  want  to  say  that  in  the
 name  of  the  freedom  of  the  press,
 if  the  whole  culture  is  denigrated,  it

 is  not  a  thing  that  should  be  tolera-
 ted  by  this  House.  We  should  think
 seriously  as  to  what  steps  are  to  be
 taken.

 I  also  want  that  the  Prime  Minis-
 ter,  or  the  Education  Minister,  or  any
 of  the  Ministers  present  here,:  should
 come  forward  and  make  a  statement
 in  this  House  against  this  character
 assassination  game  that  is  going  on
 in  this  country,  under  the  inspiration
 of  RSS,  through  their  organs.  It‘  is
 high  time  that  a  stop  is  put  to  such
 things,  such  denigration,  such  unjust
 remarks,  such  indecent  remarks,  which
 goes  against  the  grain  of  our  cultural
 heritage.

 I  want  to  repeat  that  we  want  a
 full-scale  discussion  in  this  House  on
 this  issue.  I  have  given  a  Calling  At-
 tention  Motion  this  morning.  We  are
 giving  a  notice  of  a  motion  for  a
 full-scale  discussion  this  moment.  We
 want,  and  the  women  Members  of
 Parliament  want,  that  there  should  be
 a  full-scale  discussion  of  these  books,
 and  the  character  assassination  which
 is  being  done  throughout  the  country
 in  the  name  of  these  books,  in  the
 name  of  periodicals,  in  the  name  of
 publications,  in  the  name  of  the  new
 freedom  that  the  Janata  Party  has
 brought  in  this  country.

 I  hope  that  all  members  will  be
 with  me  in  supporting  this  demand
 for  a  full-scale  discussion  on  this  mat-
 ter....  (Interruptions)  When  this
 matter  was  raised  in  the  Rajya  Sabha,
 Shri  Mohan  Dharia  made  a  statement

 on  the  floor  of  the  House.  So  many
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 Cabinet  Ministers  are  present  here.
 We  want  them  to  make  a  statement
 here  also.

 PROF.  P.  G  MAVALANKAR
 (Gandhinagar):  Sir,  I  rise  on  a  point
 af  order,  which  is  very  simple.  I  fully
 appreciate  the  sentiments  of  what  the
 hon.  Member  has  said.  I  am  not  at  all
 bothered  about  the  contents  of  the
 point  of  the  hon.  Member.  My  point

 of  order  is  slightly  different.  Under
 tule  377  we  are  permitted  by  the
 Chair,  by  the  hon.  Speaker,  to  raise
 certain  matters  which,  in  the  wisdom
 of  the  hon.  Speaker  are  matters  of
 public  importance  which  need  to  be
 brought  on  the  floor  of  the  House.  My
 point  of  order  is  a  little  different.  I
 agree  that  the  particular  point  which
 the  hon.  Member  has  brought  betore
 the  House  is  important,  it  is  delicate.
 and  jt  is  true  that  some  portions  of
 the  two  books  are  in  bad  taste.  ac-—
 cording  to  women  Members,  I  sav  ac-
 cording  to  all  Members  of  Parliament.
 But  that  is  not  my  point  of  order.  I
 want  to  know  in  what  way  the  Gov-
 ernment  of  India  are  responsible  for
 these  publications....  (Interruptions)

 SHRI  VASANT  SATHE  (Akola):
 Such  books  should  be  prescribed.

 PROF.  P.  G.  MAVALANKAR:
 If  we  believe  in  an  open  society,  in  a
 healthy  society,  we  must  take  the
 risk  of  having  such  dirty  books  also.
 We  must  condemn  them,  but  not
 through  this  method.  That  is  my
 point.

 SHRI  VASANT  SATHE:  What  is
 the  other  method?
 cribe  them.

 You  should  pres-

 PROF.  P.  G.  MAVALANKAR:
 There  are  many  other  methods.  I  am
 against  prescribing.  In  that  case,
 there  muy  be  many  other  books
 which  would  be  prescribed  ....iInter-
 ruptions)  I  fee]  that  this  problem
 cannot  be  solved  in  this  way.

 ी  द्वारिकानाथ  तिवारी  (गोपालगंज)  :

 अभी  मावलंकर  साहब  ने  ग्हा  है  कि

 Rule  377  294

 गवर्नेमेंट  रिप्रपांसिबन  नहों  है।  में
 कहना  चाहता  दं  f>  गवर्जमेंट  तो  बहुत
 सी  चोजों  के  लिए  रिसपरांसिबल  नहों  होती
 है  ।  प्रभो  साइकलोन  आया  है  उसके  लिए
 भो  गवर्नमेंट  रिप्रगापिवल  नहों  थो  ने  धन
 वह  बात  होउत  में लाई  गई पौर  उस  पर

 बहस  हुई  ।  जो  भी  चोज  बहुत  इम्पाटैंट  होती
 है  भर  बहुत  जरूरो  होतों  हैं  उतको  हांउस
 के  सामने  लाया  जाना  हैं।  इसलिए  इसमें
 कोई  प्व।इंट  आ्राफ  भाडर  को  बात  नह  है  t

 SHRIMATI  ्य  JEYALAKSHMI
 (Sivakasi):  Yesterday,  we,  the  wo-
 men  Members  of  Parliament,  irres-
 pective  of  party  affiliations,  joined
 together  and  met  the  Prime  Minister,
 Shri  Morarji  Desai,  and  placed  our
 grievances  before  him.  We  said  that
 the  politics  of  character  assassination
 should  not  be  allowed  to  enter  the
 books  of  history,  and  the  Prime  Mi-
 nister  said  “these  are  books  of  his-
 tory;  we  cannot  do  anything  to  pre-
 vent  the  publication  of  such  books”.
 Immediately,  we,  women  Members  of
 Parliament,  pointed  out  that  it  is  noth-
 ing  but  character  assassination,  which
 is  a  political  game.  In  India,  it  is  al-
 ready  very  difficult  for  women  to  enter
 politics.

 A  few  Members  are  in  politics  and
 they  are  being  criticised  like  this.  It
 is  not  good.  Not  only  that,  they  have
 not  even  spared  Mrs.  Vijayalakshmi
 Pandit’s  daughter  and  Padmaja
 Naidu,  Mr.  Vasant  Sathe  also  told  that
 Jhansi  Ki  Rani  had  also  been  criticis-
 ed.  (Interruptions)  Mr.  Morarji  Desai
 told  us  that  when  he  was  in  the
 States,  Mr.  Ved  Mehta  asked  for  an
 interview.  He  refused  to  give  an  in-
 terview.  We,  the  Members  of  Par-
 liament,  say  that  we  are  thankful  for
 that  and  it  is  the  duty  of  the  Gov-
 ernment  to  protect  us  from  all  such
 scandals.  This  is  my  submission.  (In-

 terrption)  Please  do  not  say  that  is
 because  of  Congress.  We  know  that
 Padmaja  Naidu  was  also  a  Congress
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 ‘woman.  Mrs.  Vijayalakshmi  was
 also  a  Congress  woman.  Most  of  the
 Janata  Party  members’  origin  is  te
 Congress  Party.  So,  do  not  criticise
 tnem  because  they  were  in  Congress
 (Interruptions)  .

 SHRI  VASANT  SATHE:  If  we  cri-
 ticise  Vijaya  Raje  Scindia,  will  you
 agree  to  that?  You  are  talking  in
 the  name  of  freedom.  (Interruptions).

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  am  on  a  point  of  order  about
 Government’s  responsibility.  Mahatma
 Gandhi  is  the  Father  of  the  Nation.
 People  in  this  country  and  all  over
 the  world  pay  great  respects  to  him
 as  one  of  the  greatest  men  of  the  age.
 We,  the  Indians  are  proud  of  it.  I  know
 some  Members  of  the  Janata  Party
 went  to  Raj  Ghat  and  took  an  oath  in
 front  of  his  samadhi  that  they  would
 follow  Mahatma  Gandhi,  the  Father
 of  the  Nation.  (Interruptions)  The
 whole  history  is  connected  with  Ja-
 waharlal  Nehru  including  you,  Mr.
 Chairman.  That  can  only  develop  a
 national  feeling  of  respect.  I  do  not
 want  to  mention  the  names  of  other
 people.  There  are  other  leaders  who
 are  also  involved,  especially  the
 Father  of  the  Nation.  In  this  big  scan-
 dal,  all  nasty  things  have  been  said
 about  the  national!  leaders.  Is  it  not
 the  duty  of  this  Government  to  pro-
 tect  us  from  these  things?  There  are
 provisions  in  the  IPC  for  obscene
 rublications.  There  is  a  Censor  Board
 to  censor  the  films.  It  is  the  duty  of
 the  Government  to  check  such  publi-
 cation  which  degrades  the  national
 leaders,  especially  the  Father  of  the
 Nation  and  the  first  Prime  Minister  of
 this  country,  the  freedom  veteran  to
 whom  we  are  looking  with
 an  enthusiasm  for  a  direc-

 tion.  So,  I  submit  that  it  is
 the  duty  of  the  Government  to  take
 steps  and  come  out  with  a  statement
 on  the  Flcor  of  the  House.  (Interrup-
 tions)

 SHRI  SAUGATA  ROY:  On  a
 point  of  order.  Yesterday,  this  mat-
 ter  was  raised  at  Zero  Hour  in  the
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 Rajya  Sabha.  After  that,  in  the  morn-
 ing,  I  gave  a  notice  under  Rule....
 (Interruptions).  I  am  answering  the

 point  of  order  raised  by  Prof.  Mava-
 lankar.  (Interruptions).

 MR.  CHAIRMAN:  You  take  your
 seat.  Let  me  dispose  of  it.  (Inter-
 ruptions)  .

 श्री  विजय  कुमार  मसलहोत्रा  (दक्षिण
 पल्लो)  :  मैं  यह  सबमिट  करना  चाहता

 हूं  कि  पहले  तो  जायद  दो,  चार  लोगों  ने

 ही  यह  किताब  पढ़ी  हो  ।  लेकिन  जब

 से  हिपोक्रेस  ने  शोर  मचाया  है  तब  से

 सारी  दिल्ली  और  हिन्दुस्तान  में  यह  किताब

 हजारों,  लाखों  की  तादाद  में  बिकनी  शुरू
 हो  गई  है  (  व्यवधान  )

 श्रो  वसनत  साठ  :  बदतमीज़ी  की  बात

 नहीं  करो  (व्यदघान  )

 I  am  on  a  point  of  order  on  what
 he  has  said.

 (Interruptions)

 MR.  CHAIRMAN:
 his  point  of  order.

 Let  him  finish

 (Interruptions)

 श्री  बिजम  कुमार  मल्होत्रा  :  मैंने

 यह  चायंट  आफ  आरार्टर  रेज़  किया  है  कि

 इस  हाउस  को  किसी  पब्लिशर  की  किताब

 बिकवाने  के  लिए  इस्तेमाल  नहीं  करना

 चाहिए,  और  इस  लिए  इन  माननीय

 सदस्यों  को  हाउस  में  किसी  किताब  का

 प्रापेगंडा  करने  से  रोका  जाये  ।  थे  लोग

 बाहर  तो  नारा  लगाते  हैं  हमारी  नेता

 इन्दिरा  गांधी,  भाड़  में  जायें  महात्मा
 गांधो'  और  यहां  महात्मा  गांधी  की

 महानता  और  उनके  सम्मान  की  दुहाई
 देते  हैं  (  व्यक्षषान  )

 SHRI  VASANT  SATHE:  Sir,  I  rise
 on  a  point  of  order.  Under  rule  377,
 we  bring  a  matter  to  the  notice  of  the
 Governmeni.  (interruptions).  Let  us
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 mot  bring  politics  here.  There  was
 a  book  written  by  one  Br.tish  author
 about  Jhansi-ki-Rani.  In  that  book
 he  had  written  similar  things  about
 her.  I  brought  that  book  to  the  no-
 tice  of  the  then  Home  Minister  and
 the  then  Prime  Minister,  ang  that
 book  was  proscribed.  In  this  case
 also  when  respected  national  figures
 are  involved—particularly  after  tak-
 ing  oath  in  Rajghat,  I  think  nobody
 here  would  say....  (Interruptions).

 MR,  CHAIRMAN:  What  is  vour
 point  of  order?

 SHRI  VASANT  SATHE:  My  point
 is  this  Mr.  Vijay  Kuamar  Malthora  was
 just  now  pointing  out  that  this  was  hy-
 pocrisy  to  bring  it  to  the  notice  of
 this  House  because  that  gave  publ.-
 city.  My  point  is  that  it  has  already
 been  published.  We  are  not  bringing
 it  out  for  the  first  time.  It  has  been
 published  and  serialized.  If  the
 policy  of  the  Government  is  that  na-
 ticnal  figures’  character  should  be
 sullied  by  this  method,  tommorrow
 things  will  be  said  against  Guru  Gol-
 walkar.  Somebody  may  write  a  book,
 and  things  may  be  said  against  any-
 body’s  mother.  What  are  they  talk-
 ing?  Things  can  be  said  in  the  worst
 possible  maner.  What  wil  they  do
 then?  The  only  way  it  can  be  stopped
 is  by  bringing  it  to  the  notice  of  the
 Government,  so  that  this  book  can  be
 proscribed.  Under  rule  377,  the  ob-
 ject  is  to  draw  the  attention  of  the
 ‘Government....

 MR,  CHAIRMAN:  That  has  already
 been  done.  Under  rule  377,  Govern-
 ment  is  not  called  upon  to  make  a
 statement.  They  may  make  a  state-
 Ment.

 SHRI  VASANT  SATHE;:  You  must
 understand  the  urgency  of  the  matter.

 THB  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  Sir,
 Shri  Saugata  Roy  had  mentioneq  my
 name.  I  do  net  know  what  was  the  case
 for  excitement.  It  may  be  a  case  for
 disgust.  A  person  called  Mr.  M.O
 Mathai,  who  was  the  Persona)  Secre-
 tary  or  Private  Secretary  of  the  for-
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 mer  Prime  Minister,  Pandit  Jawahar-
 lal  Nehru,  and  who  was  ultimately
 turned  out  from  his  establishment  for
 whatever  improper  things  he  might
 have  done  according  to  the  former
 Prime  Minister;  has  written  a  book
 and  has  written,  according  to  some
 friends,  scurrilous  reports.  I  have  not
 reaq  that  book,  nor  have  I  any  inter-
 est  in  reading  what  Mr.  Mathai  has
 written.  I  do  not  even  know  whether
 he  is  amere  writer  ora_  chro-
 nicler  or  anything  of  that  sort.
 If  what  my  friend  Says  is
 true,  if  what  the  hon.  lady
 Member  says  is  true,  I  personally
 think  that  we  should  dismiss  it  just
 by  one  word—‘disgusting’.  While  my
 hon.  friends  were  getting  excited,  I
 was  wondering  if  Pandit  Nehru  was
 alive  today  ang  such  a  book  came  out,
 what  would  he  have  said.  If  I  knew
 the  man,  Pandit  Nehru,  he  would
 have  smiled  and  said,  ‘Obviously,  the
 man  is  ill-informed’.

 That  is  all  he  would  have  said  and
 dismissed  it.  Nehru’s  greatness  or
 Mahatama  Gadhi’s  greatness  or  other
 great  men’s  greatness  cannot  be  r-ar-
 red  by  some  such  publication.  I
 would  say,  therefore,  let  us  not  make
 an  issue  of  it.  All  that  you  are  say-
 ing  is:  ‘Proscribe  the  book’.  The
 moment  you  proscribe  a  book  millions
 would  want  to  read  it.  All  the  por-
 nography  that  is  proscribed  is  sold  by
 millions  in  the  country.  SoI  do
 not  subscribe  to  the  view  of  proscrib-
 ing  the  book:  I  woyld  say  ‘ignore  it’.
 That  would  be  the  advice  of  the  Gov-
 ernment.

 SHRI  VASANT  SATHE:  After  the
 book  on  Jhansi  Ki  Rani  was  proscrib-
 ed  has  anybody  read  it?  (Interrup-
 tions).

 MR.  CHAIRMAN:  The  Minister
 made  a_  statement  in  his  personal
 capacity,  he  has  not  made  a  statement
 on  behalf  of  the  Government.

 SHRI  C.  M.  STEPHEN  (Idukki):
 He  said  that  it  is  the  stand  of  the
 Government.

 MR,  CHAIRMAN:  He  may  be  a
 member  of  the  Gevernment  but  he
 was  giving  this  personal  opirion.
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 SHRI  C.  M.  STEPHEN:  Kindly
 refer  to  the  record,  he  said  that  it  is
 the  stand  of  the  Government.

 MR.  CHAIRMAN:  Let  us  not  pro-
 long  the  discussion.

 SHRI  C.  M.  STEPHEN:
 vital  question.

 This  is  a

 MR.  CHAIRMAN:  It  may  be  a
 very  vital  question,  but  we  will  have
 to  take  it  up  by  a  proper  motion  at
 the  appropriate  time.  Under  Rule
 377  Members  are  permitteq  to  men-
 tion  a  thing  of  public  importance:
 that  had  already  been  decided  by  the
 Speaker  and  so  Mr.  Saugata  Roy
 was  allowed  to  make  a  statement.  No
 further  discussion  is  called  for;  nor
 is  it  allowed  under  the  Rules.  So,
 let  us  stop  here.  If  you  want  to  pur-
 sue  this  mater  let  us  have  a  proper
 motion  and  then  you  can  discuss  it
 at  the  appropriate  time.

 SHRI  C.  M.  STEPHEN  I  am:  rising
 on  a  point  of  order.  The  procedure
 under  Rule  377  is  stipulated  in  the
 Rules  of  Procedure  and  it  does  not
 contemplate  a  chain  discussion  after
 a  submission  is  made  under  it.  But,
 after  the  statement  made  by  Shri
 Saugata  Roy  you,  in  your  wisdom
 permitted  observations  to  be  made
 by  different  Members,  not  by  way
 of  a  point  of  order.  The  lady  Mem-
 ber  here  spoke  and  Mr.  Biju  Patnaik
 spoke  and  it  was  not  by  way  of  a
 point  of  order.  Therefore  the  subject
 came  up  before  the  House  by  some
 means,  somehow.  I  am  not  asking
 for  a  complete  giscussion,  but  when  a
 demand  was  made  from  this  side  for
 a  statement  from  the  Government,
 while  the  Parliamentary  Affairs  Mi-
 nister  Mr.  Ravindra  Varma  shook  his
 head,  indicating  his  unwillingness  to
 make  a  statement,  Mr.  Biju  Patnaik
 offered  to  do  so.  He  stood  up  and
 concluded  his  statement  by  saying
 that  that  was  the  stand  of  the  Govern-
 ment.  Emanating  from  that  state-
 ment,  I  am  entitled  to  make  a  state-
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 ment.  If  you  remain  restricted  with-
 in  Rule  377,  I  am  shut  out.  But  that
 was  not  so:  the  matter  was  handed
 over  to  the  Members  and  the  Mem-
 bers  made  their  contribution.  If  it
 had  stopped  with  the  Member  you
 could  still  have  ordered  me  to  keep
 quiet  and  I  would  have  obeyed.  But
 the  Minister  made  a  statement  and
 saiq  that  it  was  the  stand  of  the  Gov-
 ernment,  From  out  of  that  a  very
 important  issue  arises,  which  I  want
 to  raise.  That  important  issue  is  this:
 what  is  to  be  the  attitude  of  the
 nation  to  the  memory  of  persons  ac-
 knowledged  as  national  Leaders  by
 common  reputation  and  common  ac-
 knowledgement?  It  would  be  open  to
 Pt.  Nehru  to  say  ‘I  don’t  care’  but
 Pt.  Nehru  is  dead  and  he  is  in  hfs
 grave.  Whether  or  not  the  nation
 owes  something  to  him  and  to
 Mahatama  Gandhi  and  to  all  the  great
 national  Leaders  who  preceded  them,
 if  their  memory  is  calumniated,  if
 scandalous  and  scurrilous  statements
 are  made  about  them,  are  we  to  say
 that  we  will  react  the  way  Pt.  Nehru
 woulda  have  reacted.  It  is  a  question
 of  national  jmportance  that  I  am  rais-
 ing  here.  The  Government  has  taken
 the  stand  that  anybody  may  say  any-
 thing  about  anybody  who  has.  gone
 by  and  our  attiude  must  be  that  of
 ignoring.  Is  that  to  be  the  stand  of  the
 nation  with  respect  to  scurrilous  at-
 tacks  of  persons  who  Ieg  the  nation
 and  whose  memory  the  nation  cheri-
 shes?  This  is  the  basic  question  that  I
 am  raising.  Isitto  be  the  attitude:  Ig-
 nore  it  or  do  we  not  owe  it  to  their
 memory  that  we  defend  them  in  their
 absence  and  protect  their  reputation
 so  that  the  nation’s  reputation  may
 not  be  sullied?  India  cannot  be
 remembered  except  in  connection  with
 Mahatama  Gandhi,  except  in  connec-
 tion  with  Jawharlal  Nehru,  except  in
 connection  with  Jhansi  Ki  Rani,  ex-
 cept  m  connection  with  the  great
 leaders  who  led  this  nation  and  if
 their  names  are  sullied,  are  we  to  say
 that  we  ignore  it  and  smile  or  we
 react  against  it?  This  is  a  major
 national  question  that  I  raise  before
 this  House  to  be  answered  im  due
 course  under  the  rules.



 OI  Payment  of  Bonus

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Mr.
 Chairman,  Sir,  as  you  very  rightly
 pointed  out,  the  Chair  _permit-
 ted  Shri  Saugata  Roy  to  make  a
 statement  under  Rule  377.  It  js  not
 incumbent  on  the  Government  when
 a  statement  is  made  under  Rule  377
 to  make  any  explanation  or  to  give
 any  answer  because  all  that  is  in-
 tendeq  under  Rule  377  is  to  draw  the
 attention  of  the  Government  to  a
 certain  matter.  Therefore,  as  far  as
 Government  is  concerned,  Govern-
 Ment  does  not  want  to  make  any
 statement  on  this  reference  at  this
 time.

 4.47  hrs.
 PAYMENT  OF  BONUS  (AMEND-

 MENT  BiLL—contd.

 MR.  CHAIRMAN:  The  House  would
 now  resume  further  consideration  of
 the  following  motion  moved  by  Shri
 Ravindra  Varma  on  the  5th  Decem-
 ber.  1977,  namely:

 “That  the  Bill  further  to  amend
 the  Payment  of  Bonus  Act,  1965,
 be  taken  into  consideration”.

 श्री  बन  भूषण  तिवारी  (खलीलाबाद)  :
 अध्यक्ष  महोदय,  मैं  इस  सदन  में  जनता
 पार्टी  की  सरकार  के  वरिष्ठ  मंत्री  श्री  वर्मा  जी
 का  स्वागत  करूंगा  और  उनको  धन्यवाद

 दंगा  कि  उन्होंने  यह  विधेयक  सदन  के  समक्ष
 रखा  ।  मैं  कल  कांग्रेस  के  अभ्रपने  साथियों
 की  बातों  को  और  उन  के  तर्कों  को  सन  रहा
 था  ।  एक  ही  मित्र  बोले  और  उन्होंने  इस
 बात  को  स्वीकार  किया  कि  जनता
 सरकार  ने  इस  विधेयक  को  ला  कर  के
 बोनस  देने  की  बात  कही  है  उसमें  उनकी
 कोई  मूलबात  नहीं  है  बल्कि  कांग्रेस
 सरकार  ने  8.  33  के  बोनस  के  सिद्धांत
 को  स्वीकारा  था।  परन्तु  से  यह  भ्र्ज  करना

 चाहूंगा  कि  इमजेंनस्सी  के  दौरान  और
 जितनी  भी  ज्यादतियां  हुई  और  काले  कानन
 तमाम  पास  किए  गए  उस  में  जिस  तरीके
 से  श्रम  विरोधी  कानून  पास  करके

 मजदूरों  को  जो  बोनस  पाने  का  हक  मिला
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 हुआ  था  उसकोछीन  लिया  उसके  द्वारा
 उस  सरकार  ने  अपना  चरित्र  जनता  के
 सामने  पेश  कर  दिया  ।  उसमें  जो  सबसे
 ज्यादा  मजदूरों  के  हक  या  उनकी  भलाई
 की  बात  करने  वाले  सी  पी  आई  के  साथी

 हैं  उन्होंने  बराबर  श्रीमती  इन्दिरा  गांधी  की

 तानाशाही  का  समर्थन  किया  और  उन्हीं
 के  समर्थन  का  नतीजा  यह  हुआ  कि  उस
 समय  की  सरकार  को  इतनी  ताकत  मिली
 जिपका  इस्तेमाल  मजदूरों  के  खिलाफ
 करके  जो  बड़े-बड़े  पूंजीपति  थे,  जो  बड़े  बड़े
 कारखानेदार  थे  उनके  हितों  का  समर्थन
 किया  या  उनके  हितों  का  पोषण  किया।
 आज  उसमें  से  बहुत  से  लोग  घड़ियाली

 आंसू  बहाते  हैं।  कभी  तो  वे  रेल  मजदूरों  के
 बारे  में  और  कभी  जो  और  सरकारी

 मोहकमे  के  लोग  हैं  उनके  बारे  में  बोनस  के
 सवाल  को  लेकर  जनता  के  बीच  में  या  मज-

 दूरों  केबीच  में  जाते  हैं  और  कहते  हैं  कि

 यह  सरकार  बोनस  नहीं  दे  रही  हैँ  ।

 श्री  एस०  रामगोपाल  रेड्डी  (  निजामा-

 बाद):  सब  को  दे  दो  ।  खजाना  खाली  कर
 दो 1

 श्री  बुज  भूषण  तिवारों  :  पिछले
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 महीनों  में  जिस  बेरहमी  से  श्रापने  ख्॒जाना
 लुटाया  है,  उसके  हिसाब  से  तो  हम  इस

 हैसियत  में  नहीं  थे  कि  बोनस  देते  ।
 लेकिन  उसके  बावजूद  भी  हमने  इस  बोनस
 को  देकर  40  करोड़  रुपये  का  बोझा
 ग्रपे  ऊपर  लिया  है  t  यह  धन
 का  सवाल  नहीं  है,  पैसे  का  सवाल  नहीं  है,
 यह  हमारी  प्रास्था  का  सवाल  है  ।  सर्व-

 हारा  के  प्रति,  मेहनत  कश  लोगों  के  प्रति,  हमारी
 कितनी  मुहब्बत  है,  उन  के  हक़ों  के  लिये  हम
 कितना  लड़ते  हैं--यह  उसका  सबूत  है  -
 उन्हीं  को  साथ  लेकर  हमने  उस  तानाशाही

 विय्द्ध  लड़ाई  लडी  शौर  ाप  को  उस  गदी
 से  उतार  कर  इस  हैसियत  में  बैठा  दिया  t

 इस  लिये  हमारा  यह  कर्तव्य  था  कि  हम  उनकी


